
IN THE HIGH COURT FOR TfiE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE TWENry FIFTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 29950 OF 2024

[ 3418 ]

,..PETITIONER

Between:

AND

1.

S.arje Athary Sudhakarrao, s/o Sudhakar Rao, Aged about 21 years, Occ
student, barbada Village, Naigaon (K), Nanded, tvth6rastra.

2

The State of Telangan4 represented by its Principal Secretary, Medical and
Health Family Welfare Department, $edretariat Buildings, Hyd-erabad-500 0S5

Kaloji Nararayana Rao University of 'Health Sciences, Represented by its
Registrar, Warangal.

Petition under Article 226 of the eonstitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High 

-OJurt 
may be

pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus declaring the action of the respondents
particularly the 2nd respondent in not considering the petitioners request for
exercising web options for admission into. MBBS/BDS course under Management
Quota C/NRl Category in next phase of founseling for the academic yeai 2OZ4-
25 as illegal, arbitrary, u ncon stitutiona I and consequently direct the respondents
to consider and permit the petitioners for exercising web options for admission
into MBBS/BDS course under lvlanageinent Quota C/NRl category for the
academic year 2024-25 in next phase of counselling.

...RESPONDENTS

NO: 'l OF 2024

Petition under Section 151 CPC pr;aying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the 2nd respondent to consider thp petitioners request for exercising web
options under [/anagement Quota "C/NRl" Category for admission into
MBBS/BDS course in the next phase of 6ounselling for the academic year 2O24-
25, pending disposal of writ petition.



/'

,f/ Counsel for the Petitioner: SRI ANJANAYULU YADAI\|ABOY|NA REp. FOR
SRI L. RAM SINGH

Counsel for the Respondent No.1: GP FQR MEDICAL. HEALTH & FW

Counsel for the Respondent No.2: SRt A..PRABHAKAR RAO, SC FOR KNRUHS

The Court made the following: ORDER
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THE HON'BLE THE HIEF STICE AI KARADHE

AND

THE HON'BLE SRI TUSTI CE I.SREENIVAS RAO

Writ Petition No.29950 of 2024

ORDBR' (Per tbe Hot'ble the Chief Jartie Akk Aradbe)

Mt. L.Ram Singh, learned counsel representing

Mr. Anjanayrrlu Yadanaboyina, learned counsel for the

petlLloner.

Mr. A.Prabhakar Rao, learned Standing Counsel for

IGIoji Narayana Rao University of Flealth Sciences (hereinaftet

refeffed to as, 'the Universiry) for respondent No.2.

2. lfith the consent of the parties, the matter is heard

finally.

3. The petitioner in this writ petition has prayed for the

following relief:

"For the reasons stated above, it is prayed that

this Court may be pieased to issue an appropdate

writ, order or direction, more particulady one in

the nature o[ writ of mandamus declaring the

action of the respondents particularly the 2"d

(
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rcspondent in not considering thc petitioner's

reques t lor exercising rveb options for aclmission

into MBBS/BDS course under Managcment

(]uota 'C/NRI' categoly in next phase of

counseling lor the academic )'ear 2024-25 as

rllegal, arbitary, unconstituuor a1 and

consequendy dircct the respondents t: consider

and permit the petitioner for excrc:ising web

options flor admission into MBBS/B.)-S course

undcr l\4anagement Quora 'C/NRI' ca.regorlr ftx
thc acadcmic year 2024-25 in next phasc of
courrseling and pass such othet order or orclers as

thrs Court may dcem Frt and proper in thc

circumstances oI the case."

4. Learncd counsel for the petitioner submitted that even

though the petitionel had applied for admission against

managemenr quota seats in B-category, he could not upload for

'C/NRl' Caregorv. Therefore, he approached respondenr No.2

to consider his request under C/NRI Category, but respondent

No.2 is not considering hrs request to seek ,a.dmission against

Management Quora in 'C/NRI' Category sr:ats. He further

l

j

I

I

l

i

I

I
I

I



..1::::.',.-!a:]i.:i*.1rt:..'

3

,/.

4

submirred that the petitioner be granted I_rberty ro submir a

representation to the Univcrsiry, and the University be directed

to decide the said represenration in a time bound manner

5. Learned counsel for the University submitted that the rast

date of registration was 23.08.2024 and thereafter, merit list has

been prepared, which shail be published at the time of

indicating the web option. Flowever, it is fairly submitted by

him that, in case the petiuoner submirs a representation, the

same shall be deak rvirh by the Universiq, in accordance with

law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the lfrit Pctition is disposed of with liberry ro

the petitioner to submit a reprcsentat_ion before the University

with regard to his grievance. Needless to state that in case such

a representarion is made, the Universiry shall decide rhe same

within a period of three (03) days thereafrer. It is made clear

I
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that this Court has not exPressed any opinion olr the mcrits o[

the matte r.

Miscellaneous applications pending, if any, shall stand

closed. I{orvever, there shall be no order as to costs'

\ To,

sD/-A. SRINIVASA FEDDY
ASSISTANT RRGISTRAR

//TRUE COPY// W /
sEcTroltoFFtcER /

The Princioal Secretary, tvledical and Health Family Welfare 
-D-epartment' 

The

Siatu oi iSringana, S6cretariat Buildings, Hyderabad-500 055

if,"* n"gi.tiit,kaloji Nararayana Rao Univeisity of Health Sciences'
Wa ranoal.
one cd to SRI I RA[/ SINGH, Advocate to?.uc] - .

6;; cc io SHr n PRABHAKAR RAo :sc-fqB.Kt'IRUHS [oPUC] ^. .

i,i,i" dd.i" cp ion nrEorcnl. HEALTH & FW, Ftigh court for rhe State ot

Telangana. [OUT]
Two CD Copies
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CC TODAY
HIGH COURT

DATED:2511012024

ORDER

WP.No.29950 of 2024

DISPOSING OF THE WRIT PETITIOI{
WITHOUT COSTS
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